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ORDER NO.S5,DATED 15.9.1999,

. < , . A W
Head Dr.D,B.Mishra,learned Cunsel j

for the applicant and Mr.A.K.B30se,learned se'or'
standing Ccounsel on MA No, 377/99, This matter was
disposed of at the stage of admissin with a direction)
to the Departmental Authorities to dispose Of the
representatbon of the applicant with a speaking: order.
Prom the subnission of the learned caunsel s. for both
sides, it appears that the Departmental authorities
have disposed of the representation of applicant

by a speaking order dated 16,4.1996 in aAnnexure-2

to the present MA, Applicant makes grievanCe abait
that order on the ground that it is.disc riminatory
and the penefits which has been given to other
persons have been denied to applicant,As this
matter relates to the manner of disposal of the
representation and the injury if any caused to
applicant ,iniMA this can not be taken up.In vigW

of this, the present MA is not maintainable and

the same is rejected,Applicant,if so advised may
file separate Original Application subject to
limitation making his grievances if any.Let a copy

of this order ve given to learned counsels for both

sides, S\r
5 vic e-chal\r%\{z‘ﬂﬂ.
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